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Take over of University College of 
Medical Sciences attached to 

Safdarjang Hospital

•891. SHRI MADHAVRAO SCIN 
DIA; Will the Minister of HEALTH 
be pleased to state*.

(a) whether in order to provide a 
unified authority to the University 
College of Medical Sciences attached 
to Safdarjang Hospital, Government 
had decided to take over the college;

(b) if so, what steps have been 
taken so far in that direction;

(c) whether it has been repeatedly 
brought home to Government through 
representations and strikes that the 
present set-up of administration of the 
college which is divided between the 
two authorities, namely University 
of Delhi and the Government of India 
through the Safdarjang Hospital, has 
put the medical students to grave hard
ships and hurdles in their career; and

(d) if so, the reasons for the delay 
in implementing the decision?

THE MINISTER OF EDUCATION, 
AND HEALTH AND SOCIAL WEL
FARE (SHRI B. SHANKARANAND):
(a) and (d) The steps for a final 
decision in the matter are being pro
cessed in consultation with the con
cerned authorities.

(c) The College is under the man
agement of the University of Delhi, 
iowever, facilities for clinical teach
ing are provided by the Safdarjang 
iospital. The student have been re- 

p^^nting against this arrangement.
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Abuse of Child Labour Laws

*893. SHRIMATI GEETA MUKH- 
ERJEE: Will the Minister of LABOUR 
be pleased to state:

(a) whether Government are aware 
that there is no uniform definition of 
'Child’ in the legal statutes of our 
country, and hence the abuses of 
child labour are given legal sanc
tion, there being no uniform age limit 
defined; and

(b) if so, what do the Government 
propose to do about it?

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) and (b) There are 
several definitions of the term ‘Child' 
in various Statutes. A list of such 
definitions is given in Annexure-I.




